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BEFORE THE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONAL BENCH, BHOPAL

ORIGINAL APPLICATION NO.88/2017

Tribunal at Its Own Motion ...Applicant
Vs.

State of Rajasthan . ...Respondents

ACTION TAKEN REPORT IN COMPLIANCE OF HON’BLE
TRIBUNAL ORDER DATED 06.12.2021 ON BEHALF OF

\HE RAJASTHAN STATE POLLUTION CONTROL BOARD,
}AIPUR |

I, Vijay Sharma, S/o Late Shri Krishna Kumar Sharma,
ged about 49 years, presently working as Regional Officer,
Rajasthan State Pollution Control Board, Jaipur (North), do
hereby solemnly State and affirm as under:-

1) That | am working as Regional Officer in Rajasthan State
Pollution Control Board, Jaipur (North) and | am well conversant

with the facts and circumstances of the matter.

2) That the Hon'ble Tribunal has passed order on 06.12.2021 inter-

alia as follows:-

“2. Accordingly, we direct the Municipal Commissioner of
Municipal Council, Jaipur and Member Secretary, Rajasthan
State Pollution Control Board will personally appear on the

next date of hearing through video confereace with the action




4)

That in compliance of the directions passed by the Hon’ble Tribunal,
the State Board has issued closure directions to 09 units. The Photo
copy of the closure directions issued to 09 units are ann‘ex‘ed herewith
and marked as Annexure-1 (Collectively). Itis furthef submitted' that
the State Board vide letter dated 23.12.2021 and letter dated‘
11.01.2022 has also requested the Jaipur Vldyut Vltran Nigam Limited
for disconnection of electricity, of the defaultlng units. The photo copy
of the letters dated 23.12.2021 and dated 11.01.2022 are annexed

herewith and marked as Annexure-2 (Collectively).

That the State Board vide letter dated 24.12.2021 and 11.01.2022 has

In view of above, it is submitted that the action taken r_epqrt may

kindly be taken on record.

P

Regional Officer,
Rajasthan State Pollution Control Board
Jaipur (North)

: 11 8 JAN 2022,
TA vy PUBLIC
/ AIPUR (RAJ ) INDIA




ANNEXORE -

RAJASTHAN STATE POLLUTION CONTROL BOARD

E 4, Institutional area, Jhalana Doongri,Jaipur.
Phone: 0141-5159802 EPBAX: 5159600,5159699 Fax: 5159694-97
“ www.rpch.nic.in email: tcd.rpcb@gmail.com
No. F.5 (Gen-40) RPCB/ Textile/ W’b’) Dated : 73] = 2+ ’17
M/s Imran Dyeing

Plot No. 146, Hussain Colony, Near Krishna Colony, Amer Road,
District-Jaipur
Sub:- Direction for closure under the provisions of section 33A of the Water (Prevention & Control of

10.

Pollution) Act, 1974.

Ref:- (i) Show Cause Notice dated 12.12.2019 issued to the industry by Regional Office. Jaipur

(North).

(ii) Joint Survey dated 03.12.2019 & 05.12.2019 by officials from Land Revenue department,

JLY.V.N.L,, D.I.C. and R.S.P.C.B.

Whereas the Water (Prevention and Control of Pollution) Act, 1974, (hereinafter referred to as the
“Water Act”) came into force in whole of the State of Rajasthan with effect from 23.03.1974.

And whereas the Water Act has been enacted to provide for prevention and control of water
pollution and for maintaining and restoring the wholesomeness of water.

And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinatter called
as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of water pollution.

And whereas M/s Imran Dyeing, (herein after referred to as the “Industry”) is engaged in operating

a plant/industry at Plot No. 146, Hussain Colony, Near Krishna Colony, Amer Road, District-

Jaipur for processing of textiles.

And whereas section 25/26 of the Water Act prohibits establishing or operating an industrial plant
and discharge of effluent without obtaining previous consent of the State Board.

And whereas you are operating your plant without obtaining prior consent from the State Board.

And whereas, your unit was inspected by the officials of the Land Revenue Department,

JV.VN.L., D.I.C. and R.S.P,C.B on 03.12.2019 and 05.12.2019 and it was observed that:

a) You are operating your unit without installing adequate pollution control measures for
abatement of pollution and thus causing pollution in the area.

b) That the land on which plant is established is non-confirming and not converted for
industrial use.

¢) During inspection you were found discharging industrial wastewater dircetly into the
drain without any proper treatment.

And whereas show cause notice dated 12.12.2019 for intended direction under Section 33(A) of

Water Act, 1974 was issued by Regional Office., Jaipur (North) with given time of 15 days after

issuance of the notice. However, you have failed to submit any reply of the show cause notice

within stipulated time,

And whereas, National Green Tribunal (N.G.T.) delivered a decision on May 08, 2013 in the

application no. 37 of 2012; Wassan Singh V/s State of Punjab regarding, and it was enjoined upon

all the industrial operations and process to close down their production activity which are operating

without proper consent of the State Board, State pollution control Board has also been directed to

seal such defaulter units.

And whereas above stated non-compliance and violations of the provisions of the Water Act have

been viewed seriously by the Board.
And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of section 33A of Water Act and in performance of its functions under the Water Act,

&
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issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct:-

(a) To close down your unit forthwith and

(b) Stoppage or regulation of the supply of electricity or water or any other service to your unit.

Therefore, the State Board in exercise of the powers conferred upon it un der section 33A and in
performance of functions under the Water Act. hereby directs you to, forthwith, close down your industrial
plant M/s Imran Dyeing Plot No. 146, Hussain Colony, Near Krishna Colony, Amer Road, District-Jaipur and
further puts you to notice that failure of making compliance of these directions issued by the State Board under
section 33 A is a criminal offence, punishable with imprisonment for a term which shall not be less than one
year and six month but which may extend to six years and with fine under section 41(2) of the Act.

o B
(Bhuvenesh Mathur)
Sr. Env. Engineer (Textile)

Copy to following for information & necessary action:-

I.  The Principal Secretary, Urban Development and Housing, Jaipur with a request to take action as per
minutes of Chief Secretary meeting dated 24.06.2020 where action on units located in non-confirming
area is to be taken by land and revenue departments. Also instruct the concerned officers to ensure that
these activities shall not start again after ensuring complete closure.

2. Secretary, Department of Local Self Government, Jaipur with a request to take action as per minutes
of Chief Secretary meeting dated 24.06.2020 where action on units located in non-confirming area is
10 be taken by land and revenue departments. Also instruct the concerned officers to ensure that these
activities shall not start again afler ensuring complete closure.

3. Director, Local Bodies, Jaipur with a request to take action as per minutes of Chief Secretary meeting
dated 24.06.2020 where action on units located in non-confirming area is to be taken by land and
revenue departments. Also instruct the concerned officers to ensure that these activities shall not start
again after ensuring complete closure.

4. The District Collector, Jaipur with the request to close down plant M/s Imran Dyeing Plot No. 146,
Hussain Colony, Near Krishna Colony, Amer Road, District-Jaipur and ensure compliance of these
directions

5. The Executive Engineer, Jaipur Vidhyut Vitran Nigam Limited, Jaipur (North) with the direction
under section 33 A of Water Act to forthwith, disconnect the electric supply of M/s Imran Dyeing Plot
No. 146, Hussain Colony, Near Krishna Colony, Amer Road, District-Jaipur (A/c No: 1706/18) and
confirm compliance of these directions as accomplishment thereof is binding upon you under the said
Acts and submit by 06.01.2022.

6.~ Regional Officer, Regional Officer, Rajasthan State Pollution Control Board, Jaipur (N) to seal D.G.
sets, Bore Well supplying water to the process if any and such other equipments, so as to affect’
complete closure of the industrial plant and send compliance report to the Head Office by 06.01.2022,

7. Master file, Group Textile, Rajasthan State Pollution Control Board, Jaipur. /,

ﬁ{fa-vf/‘"# f'ﬂ/

Sr. Env. Engineer (Textile)
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M/s Abdul Kadir,

Plot No. 86, Hazrat Ali Nagar, Ramgarh Mod
District- Jaipur

Sub:- Direction for closure under the provisions of section 33A of the Water (Prevention & Control of
Pollution) Act, 1974,
Refi- (i) Show Cause Notice dated 12.12.2019 issued to the industry by Regional Office. Jaipur
(North).
(i) Joint Survey dated 03.12.2019 & 05.12.2019 by officials from Land Revenue department,
JV.VN.L, D.IC.and R.S.P.CB.

1 Whereas the Water (Prevention and Control of Pollution) Act, 1974, (hereinafter referred to as the
“Water Act”) came into force in whole of the State of Rajasthan with effect from 23.03.1974.

2% And whereas the Water Act has been enacted to provide for prevention and control of water
pollution and for maintaining and restoring the wholesomeness of water,

& And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called

as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of water pollution.

4, And whereas M/s Abdul Kadir, (herein after referred to as the “Industry”) is engaged in operating a
plant/industry at Plot No. 86, Hazrat Ali Nagar, Ramgarh Mod District- Jaipur for processing of

textiles.

2 And whereas section 25/26 of the Water Act prohibits establishing or operating an industrial plant
and discharge of effluent without obtaining previous consent of the State Board.

6. And whereas you are operating your plant without obtaining prior consent from the State Board.

W And whereas, your unit was inspected by the officials of the Land Revenue Department,

J.V.V.N.L., D.LC. and R.S.P.C.B on 03.12.2019 and 05.12.2019 and it was observed that:

) You are operating your unit without installing adequate pollution control measures for
abatement of pollution and thus causing pollution in the area.

b) That the land on which plant is established is non-confirming and not converted for
industrial use.

¢) During inspection you were found discharging industrial wastewater direetly into the
drain without any proper treatment,

8. And whereas show cause notice dated 12.12.2019 for intended direction under Section 33(A) of
Water Act, 1974 was issued by Regional Office., Jaipur (North) with given time of 15 days after
issuance of the notice. However, you have failed to submit any reply of the show cause notice
within stipulated time.

9, And whereas, National Green Tribunal (N.G.T.) delivered a decision on May 08, 2013 in the
application no. 37 of 2012; Wassan Singh V/s State of Punjab regarding, and it was enjoined upon
all the industrial operations and process to close down their production activity which are operating
without proper consent of the State Board. State pollution control Board has also been directed to
seal such defaulter units.

10. And whereas above stated non-compliance and violations of the provisions of the Water Act have
been viewed seriously by the Board.
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11.  And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of section 33A of Water Act and in performance of its functions under the Water Act,
issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct:-

(a) To close down your unit forthwith and
(b) Stoppage or regulation of the supply of electricity or water or any other service to your unit.

Therefore, the State Board in exercise of the powers conferred upon it un der section 33A and in
performance of functions under the Water Act, hereby directs you to, forthwith, close down your industrial
plant M/s Abdul Kadir, Plot No. 86, Hazrat Ali Nagar, Ramgarh Mod District- Jaipur and further puts you to
notice that failure of making compliance of these directions issued by the State Board under section 33 A is a
criminal offence, punishable with imprisonment for a term which shall not be less than one year and six month
but which may extend to six years and with fine under section 41(2) of the Act.

(Bhuvenesh Mathur)
Sr. Env. Engineer (Textile)

Copy 1o following for information & necessary action:-

1. The Principal Secretary, Urban Development and Housing, Jaipur with a request to take action as per
minutes of Chief Secretary meeting dated 24.06.2020 where action on units located in non-confirming
area is to be taken by land and revenue departments. Also instruct the concerned officers to ensure that
these activities shall not start again after ensuring complete closure.

2. Secretary, Department of Local Self Government, Jaipur with a request to take action as per minutes
of Chief Secretary meeting dated 24.06.2020 where action on units located in non-confirming area is
1o be taken by land and revenue departments. Also instruct the concerned officers to ensure that these
activitics shall not start again after ensuring complete closure.

3. Director, Local Bodies, Jaipur with a request to take action as per minutes of Chief Secretary meeting
dated 24.06.2020 where action on units located in non-confirming area is to be taken by land and
revenue departments, Also instruct the concerned officers to ensure that these activities shall not start
again after ensuring complete closure.

4, The District Collector, Jaipur with the request to close down plant of M/s Abdul Kadir, Plot No. 86,
Hazrat Ali Nagar, Ramgarh Mod, District- Jaipur and ensure compliance of these directions

5. The Executive Engineer, Jaipur Vidhyut Vitran Nigam Limited, Jaipur (North) with the dircction
under section 33 A of Water Act to forthwith, disconnect the electric supply of M/s Abdul Kadir, Plot
No. 86, Hazrat Ali Nagar. Ramgarh Mod. District- Jaipur (A/c No : 1702/34) and confirm compliance
of these directions as accomplishment thereof is binding upon you under the said Acts and submit by

6.01.2022,

7 Regional Officer, Regional Officer, Rajasthan State Pollution Control Board, Jaipur (N) to seal D.G.
sets, Bore Well supplying water to the process if any and such other equipments, so as to affect
complete closure of the industrial plant and send compliance report to the Head Office by 06.01.2022.

7. Master file, Group Textile, Rajasthan State Pollution Control Board, Jaipur. '\/-J‘

.

Sr. Env. Engineer (Textile)
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M/s M.D. Colour,
Plot No. 26, 27 and 28, Mehboob Vihar, Opposite Idgaah, Delhi By-pass,
District-Jaipur
Sub:- Direction for closure under the provisions of section 33A of the Water (Prevention & Control of
Pollution) Act, 1974.
Refi- (i) Show Cause Notice dated 12.12.2019 issued to the industry by Regional Office. Jaipur
(North).
(ii) Joint Survey dated 03.12.2019 & 05.12.2019 by officials from Land Revenue department,
JV.V.NL, DIC. and R.S.P.C.B.

b Whereas the Water (Prevention and Control of Pollution) Act, 1974, (hereinafter referred to as the
“Water Act”) came into force in whole of the State of Rajasthan with effect from 23.03.1974.

2. And whereas the Water Act has been enacted to provide for prevention and control of water
pollution and for maintaining and restoring the wholesomeness of water.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called

as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of water pollution.

4, And whereas M/s M.D. Colour, (herein after referred to as the “Industry™) is engaged in operating
a plant/industry at Plot No. 26, 27 and 28, Mehboob Vihar, Opposite Idgaah, Delhi By-pass,.
District- Jaipur for processing of textiles.

5. And whereas section 25/26 of the Water Act prohibits establishing or operating an industrial plant
and discharge of effluent without obtaining previous consent of the State Board.

6. And whereas you are operating your plant without obtaining prior consent from the State Board.

7 And whereas, your unit was inspected by the officials of the Land Revenue Department,

JV.V.N.L, D.I.C. and R.S.P.C.B on 03.12.2019 and 05.12.2019 and it was observed that:

d) You are operating your unit without installing adequate pollution control measures for
abatement of pollution and thus causing pollution in the area.

h)_ That the land on which plant is established is non-confirming and not converted for
industrial use.

£ During inspection you were found discharging industrial wastewater directly into the
drain without any proper treatment,

8. And whereas show cause notice dated 12.12.2019 for intended direction under Section 33(A) of
Water Act, 1974 was issued by Regional Office., Jaipur (North) with given time of 15 days after
issuance of the notice. However, you have failed to submit any reply of the show cause notice
within stipulated time, -

9. And whereas, National Green Tribunal (N.G.T.) delivered a decision on May 08, 2013 in the
application no. 37 of 2012; Wassan Singh V/s State of Punjab regarding, and it was enjoined upon
all the industrial operations and process to close down their production activity which are operating
without proper consent of the State Board. State pollution control Board has also been directed to
seal such defaulter units.

10. And whereas above stated non-compliance and violations of the provisions of the Water Act have
been viewed seriously by the Board.

11, And whereas, the State Board may, in exercisc of the powers conferred upon it under the
provisions of section 33A of Water Act and in performance of its functions under the Water Act,
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issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct:-

(a) To close down your unit forthwith and

(b) Stoppage or regulation of the supply of electricity or water or any other service to your unit.

Therefore, the State Board in exercise of the powers conferred upon it un der section 33A and in
performance of functions under the Water Act, hereby directs you to, forthwith, close down your industrial
plant M/s M.D. Colour, Plot No. 26, 27 and 28, Mehboob Vihar, Opposite Idgaah, Delhi By-pass, District-
Jaipur and further puts you to netice that failure of making compliance of these directions issued by the State
Board under section 33 A is a criminal offence, punishable with imprisonment for a term which shall not be
less than one year and six month but which may extend to six years and with fine under section 41(2) of the

Act, e f i—-—-——

(Bhuvenesh Mathur)
Sr. Env. Engineer (Textile)

Copy to following for information & necessary action:-

1. The Principal Secretary, Urban Development and Housing, Jaipur with a request to take action as per
minutes of Chief Secretary meeting dated 24.06.2020 where action on units located in non-confirming
area is to be taken by land and revenue departments. Also instruct the concerned officers to ensure that
these activities shall not start again after ensuring complete closure.

2. Secretary, Department of Local Self Government, Jaipur with a request to take action as per minutes
of Chief Secretary meeting dated 24.06.2020 where action on units located in non-confirming area is
to be taken by land and revenue departments. Also instruct the concerned officers to ensure that these
activities shall not start again after ensuring complete closure.

3. Director, Local Bodies, Jaipur with a request to take action as per minutes of Chief Secretary meeting
dated 24.06.2020 where action on units located in non-confirming area is to be taken by land and
revenue departments. Also instruct the concerned officers to ensure that these activities shall not start
again after ensuring complete closure.

4. The District Collector, Jaipur with the request to close down plant M/s M.D. Colour, Plot No. 26, 27
and 28, Mehboob Vihar, Opposite ldgaah, Delhi By-pass, District-Jaipur and ensure compliance of
these directions

5. The Executive Engineer, Jaipur Vidhyut Vitran Nigam Limited, Jaipur (North) with the direction
under section 33 A of Water Act to forthwith. disconnect the electric supply of M/ M.D. Colour, Plot-
No. 26, 27 and 28, Mehboob Vihar, Opposite Idgaah, Delhi By-pass, District-Jaipur (A/c No;
2216/302) and confirm compliance of these dircctions as accomplishment thereof is binding upon you

der the said Acts and submit by 06.01.2022.

@/]J{:gional Officer, Regional Officer, Rajasthan State Pollution Control Board, Jaipur (N) to seal D.G.
sets, Bore Well supplying water to the process if any and such other equipments, so as to affect
complete closure of the industrial plant and send compliance report to the Head Office by 06.01.2022.

7. Master file, Group Textile, Rajasthan State Pallution Control Board, Jaipur.

st 17

Sr. Env. Engineer (Textile)
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M/s Zakir Bhai,

Plot No. 69, Govidpuri East, Amer Road,
District-Jaipur

Sub:- Direction for closure under the provisions of section 33A of the Water (Prevention & Control of

Pollution) Act, 1974.

Ref- (i) Show Cause Notice dated 12.12.2019 issued to the industry by Regional Office. Jaipur

{North).
(ii) Joint Survey dated 03.12.2019 & 05.12.2019 by officials from Land Revenue department,
JV.V.N.L.,DIC.and R.S.P.C.B.

Whereas the Water (Prevention and Control of Pollution) Act, 1974, (hereinafter referred to as the

“Water Act™) came into force in whole of the State of Rajasthan with effect from 23.03.1974.

And whereas the Water Act has been enacted to provide for prevention and control of water

pollution and for maintaining and restoring the wholesomeness of water.

And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called

as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the

prevention, control and abatement of water pollution.

And whereas M/s Zakir Bhai, (herein after referred to as the “Industry™) is engaged in operating a

plant/industry at Plot No. 69, Govidpuri East, Amer Road, District- Jaipur for processing of

textiles, '

And whereas section 25/26 of the Water Act prohibits establishing or operating an industrial plant

and discharge of effluent without obtaining previous consent of the State Board.

And whereas you are operating your plant without obtaining prior consent from the State Board.

And whereas, your unit was inspected by the officials of the Land Revenue Department,

JV.VNN.L,D.IC. and RS.P.C.B on 03.12.2019 and 05.12.2019 and it was observed that:

a) You are operating your unit without installing adequate pollution control measures for
abatement of pollution and thus causing pollution in the area.

b) That the land on which plant is established is non-confirming and not converted for
industrial use,

¢) - During inspection you were found discharging industrial wastewater directly into the
drain without any proper treatment.

And whereas show cause notice dated 12.12.2019 for intended direction under Section 33(A) of

Water Act, 1974 was issued by Regional Office., Jaipur (North) with given time of 15 days after

issuance of the notice. However, you have failed to submit any reply of the show cause notice

within stipulated time. .

And whereas, National Green Tribunal (N.G.T.) delivered a decision on May 08, 2013 in the

application no. 37 of 2012; Wassan Singh V/s State of Punjab regarding, and it was enjoined upon

all'the industrial operations and process to close down their production activity which are operating

without proper consent of the State Board. State pollution control Board has also been directed to

seal such defaulter units.

And whereas above stated non-compliance and violations of the provisions of the Water Act have

been viewed seriously by the Board.

And whereas, the State Board may, in exercise of the powers conferred upon it under the

provisions of section 33A of Water Act and in performance of its functions under the Water Act,
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issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct:-

(a) To close down your unit forthwith and

(b) Stoppage or regulation of the supply of electricity or water or any other service to your unit.

Therefore, the State Board in exercise of the powers conferred upon it un der section 33A and in
performance of functions under the Water Act, hereby directs you to, forthwith, close down your industrial
plant M/s Zakir Bhai, Plot No. 69, Govidpuri East, Amer Road, District-Jaipur and further puts you to notice
that failure of making compliance of these directions issued by the State Board under section 33 A is a criminal
offence, punishable with imprisonment for a term which shall not be less than one year and six month but
which may extend to six years and with fine under section 41(2) of the Act.

i S

(Bhuvenesh Mathur)
Sr. Env. Engineer (Textile)

Copy to following for information & necessary action:-

l. The Principal Secretary, Urban Development and Housing, Jaipur with a request to take action as per
minutes of Chief Secretary meeting dated 24.06.2020 where action on units located in non-confirming
area is to be taken by land and revenue departments, Also instruct the concerned officers to ensure that
these activities shall not start again after ensuring complete closure.

2. Secretary, Department of Local Self Government, Jaipur with a request to take action as per minutes
of Chief Secretary meeting dated 24.06.2020 where action on units located in non-confirming area is
to be taken by land and revenue departments. Also instruct the concerned officers to ensure that these
activities shall not start again after ensuring complete closure.

3. Director, Local Bodies, Jaipur with a request to take action as per minutes of Chief Secretary meeting
dated 24.06.2020 where action on units located in non-confirming area is to be taken by land and
revenue departments. Also instruct the concerned officers to ensure that these activities shall not start
again after ensuring complete closure,

4., The District Collector, Jaipur with the request to close down plant M/s Zakir Bhai, Plot No. 69,
Govidpuri East. Amer Road, District-Jaipur and ensure compliance of these directions

5. The Executive Engineer, Jaipur Vidhyut Vitran Nigam Limited, Jaipur (North) with the direction
under section 33 A of Water Act to forthwith, disconnect the electric supply of M/s Zakir Bhai, Plot
No. 69, Govidpuri East, Amer Road, District-Jaipur (A/e No: 1704/145) and confirm compliance of
these directions as accomplishment thereof is binding upon you under the said Acts and submit by
06.01.2022.

'6//ﬁcgi(mal Officer, Regional Officer, Rajasthan State Pollution Control Board, Jaipur (N) to seal D.G.
sets, Bore Well supplying water to the process if any and such other equipments, so as to affect
complete closure of the industrial plant and send compliance report to the Head Office by 06.01.2022. -

7. Master file, Group Textile, Rajasthan State Pollution Control Board, Jaipur,

@_Mw r""/

Sr. Env. Engineer (Textile)



RAJASTHAN STATE POLLUTION CONTROL BOARD

_&m; 4, Institutional area, Jhalana Doongri,Jaipur.
Phone: 0141-5159802 EPBAX: 5159600,5159699 Fax: 5159694-97
www.rpcb.nic.in email: ted.rpcb@gmail.com
No. F.5 (Gen-40) RPCB/ Textile/ | } Dated : 2412+ '1-7 p

M/s Mohammed Nisaar,
Plot No. 62, Govindpuri East, Amer Road,
District-Jaipur,

10.

Sub:- Direction for closure under the provisions of section 33A of the Water (Prevention & Control of

Pollution) Act, 1974,

Ref:- (i) Show Cause Notice dated 12.12.2019 issued to the industry by Regional Office. Jaipur

(North).
(i) Joint Survey dated 03.12.2019 & 05.12.2019 by officials from Land Revenue department,
J.V.V.N.L, D.I.C. and R.S.P.C.B.

Whereas the Water (Prevention and Control of Pollution) Act, 1974, (hereinafter referred to as the

“Water Act™) came into force in whole of the State of Rajasthan with effect from 23.03.1 974.

And whereas the Water Act has been enacted to provide for prevention and control of water

pollution and for maintaining and restoring the wholesomeness of water.

And whereas keeping this in view the Rajasthan State Pollution Control Roard (hereinafter called

as ‘the Board") has been conferred power to take such steps as are deemed necessary for the

prevention, control and abatement of water pollution.

And whereas M/s Mohammed Nisaar, (herein after referred to as the “Industry™) is engaged in

operating a plantindustry at Plot No. 62, Govindpuri East, Amer Road. District- Jaipur for

processing of textiles.

And whereas section 25/26 of the Water Act prohibits establishing or operating an industrial plant

and discharge of effluent without obtaining previous consent of the State Board.

And whereas you are operating your plant without obtaining prior consent from the State Board.

And whereas, your unit was inspected by the officials of the Land Revenue Department,

JV.VN.L, D.I.C. and R.S.P.C.B on 03.12.2019 and 05.12.2019 and it was observed that:

a) You are operating your unit without installing adequate pollution control measures for
abatement of pollution and thus causing pollution in the area.

b) That the land on which plant is established is non-confirming and not converted for
industrial use.

¢) During inspection you were found discharging industrial wastewater directly into the.
drain without any proper treatment.

And whereas show cause notice dated 12.12.2019 for intended direction under Section 33(A) of

Water Act, 1974 was issued by Regional Office., Jaipur (North) with given time of 15 days after

issuance of the notice. However, you have failed to submit any reply of the show cause notice

within stipulated time.

And whereas, National Green Tribunal (N.G.T.) delivered a decision on May 08, 2013 in the

application no. 37 of 2012; Wassan Singh V/s Stale of Punjab regarding, and it was enjoined upon

all the industrial operations and process to close down their production activity which are operating

without proper consent of the State Board. State poliution control Board has also been directed to

seal such defaulter units.

And whereas above stated non-compliance and violations of the provisions of the Water Act have

been viewed seriously by the Board,
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11.  And whereas, the State Board may, in exercise of the powers conferred upon it under the

provisions of section 33A of Water Act and in performance of its functions under the Water Act,
issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct:~

(a) To close down your unit forthwith and

(b) Stoppage or regulation of the supply of electricity or water or any other service to your unit.

Therefore., the State Board in exercise of the powers conferred upon it un der section 33A and in

performance of functions under the Water Act, hereby directs you to, forthwith, close down your industrial
plant M/s Mohammed Nisaar, Plot No. 62, Govidpuri East, Amer Road,District-Jaipur and further puts you to
notice that failure of making compliance of these directions issued by the State Board under section 33 A is a
criminal offence, punishable with imprisonment for a term which shall not be less than one year and six month
but which may extend to six years and with fine under section 41(2) of the Act.

sadde

(Bhuvenesh Mathur)
Sr. Env. Engineer (Textile)

Copy to following for information & necessary action:-

1

The Principal Secretary, Urban Development and Housing, Jaipur with a request to take action as per
minutes of Chief Secretary meeting dated 24.06.2020 where action on units located in non-confirming
area is to be taken by land and revenue departments. Also instruct the concerned officers to ensure that
these activities shall not start again after ensuring complete closure.

Secretary, Department of Local Self Government, Jaipur with a request to take action as per minutes
of Chief Secretary meeting dated 24.06.2020 where action on units located in non-confirming area is
10 be 1aken by land and revenue departments. Also instruct the concerned officers to ensure that these
activities shall not start again after ensuring complete closure,

Director, Local Bodies, Jaipur with a request to take action as per minutes of Chief Secretary meeting
dated 24.06.2020 where action on units located in non-confirming area is to be taken by land and
revenue departments. Also instruct the concerned officers to ensure that these activities shall not start -
again after ensuring complete closure.

The District Collector, Jaipur with the request 10 close down plant M/s Mohammed Nisaar, Plot No.
62, Govindpuri East, Amer Road,District-Jaipur and ensure compliance of these directions

The Executive Engineer, Jaipur Vidhyut Vitran Nigam Limited, Jaipur (North) with the direction
under section 33 A of Water Act to forthwith, disconnect the electric supply of M/s Mohammed
Nisaar, Plot No. 62, Govindpuri East, Amer Road.District-Jaipur (A/c No: 1704/94) and confirm
compliance of these directions as accomplishment thereof is binding upon you under the said Acts and
submit by 06.01.2022.

Regional Officer, Regional Officer. Rajasthan State Pollution Caontral Board, Jaipur (N) to seal D.G.
sets, Bore Well supplying water to the process if any and such other equipments, so as to affect
complete closure of the industrial plant and send compliance report to the Head Office by 06.01.2022.
Master file, Group Textile, Rajasthan State Pollution Control Board, Jaipur.

@[/JM{ frad

Sr. Env. Engineer (Textile)
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M/s Anees,

Plot No. 62, Govindpuri East, Amer Road,
District-Jaipur

Sub:- Direction for closure under the provisions of section 33A of the Water (Prevention & Control of
Pollution) Act, 1974,
Refi- (i) Show Cause Notice dated 12.12.2019 issued to the industry by Regional Office. Jaipur
(North).
(ii) Joint Survey dated 03.12.2019 & 05.12.2019 by officials from Land Revenue department,
JV.VNL, DILC.and RS.P.CB.

j Whereas the Water (Prevention and Control of Pollution) Act, 1974, (hereinafter referred to as the
“Water Act”) came into force in whole of the State of Rajasthan with effect from 23.03.1974.

s And whereas the Water Act has been enacted to provide for prevention and control of water
pollution and for maintaining and restoring the wholesomeness of water. :

3% And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called

as ‘the Board') has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of water pollution.

4. And whereas M/s Anees, (herein after referred to as the “Industry™) is engaged in operating a
plant/industry at Plot No. 62, Govindpuri East, Amer Road, District- Jaipur for processing of
textiles.

o And whereas section 25/26 of the Water Act prohibits establishing or operating an industrial plant
and discharge of effluent without obtaining previous consent of the State Board.

6. And whereas you are operating your plant without obtaining prior consent from the State Board.

Th And whereas, your unit was inspected by the officials of the Land Revenue Department,

JV.VNL,D.IC. and RS.P.C.B on 03.12.2019 and 05.12.2019 and it was obscrved that:

a) You are operating your unit without installing adequate pollution control measures for
abatement of pollution and thus causing pollution in the area.

b) That the land on which plant is established is non-confirming and not converted for
industrial use.

¢) During inspection you were found discharging industrial wastewater directly into the
drain without any proper treatment.

8. And whereas show cause notice dated 12.12.2019 for intended direction under Section 33(A) of
Water Act, 1974 was issued by Regional Office., Jaipur (North) with given time of 15 days after
issuance of the notice. However, you have failed to submit any reply of the show cause notice
within stipulated time.

9. And whereas, National Green Tribunal (N.G.T.) delivered a decision on May 08, 2013 in the
application no. 37 of 2012; Wassan Singh V/s State of Punjab regarding, and it was enjoined upon
all the industrial operations and process to close down their production activity which are operating
without proper consent of the State Board. State pollution control Board has also been directed to
seal such defaulter units.

10.  And whereas above stated non-compliance and violations of the provisions of the Water Act have
been viewed seriously by the Board.
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11.  And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of section 33A of Water Act and in performance of its functions under the Water Act,
issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct:-

(a) To close down your unit forthwith and
(b) Stoppage or regulation of the supply of electricity or water or any other service to your unit.

Therefore, the State Board in exercise of the powers conferred upon it un der section 33A and in
performance of functions under the Water Act, hereby directs you to, forthwith, close down your industrial
plant M/s Anees, Plot No. 62, Govindpuri East, Amer Road, Jaipur and further puts you to notice that failure of
making compliance of these directions issued by the State Board under section 33 A is a criminal offence,
punishable with imprisonment for a term which shall not be less than one year and six month but which may
extend to six years and with fine under section 41(2) of the Act.

et ’

(Bhuvenesh Mathur)

Sr. Env. Engineer (Textile)
Copy to following for information & necessary action:-
1. The Principal Secretary, Urban Development and Housing, Jaipur with a request to take action as per
minutes of Chief Secretary meeting dated 24.06.2020 where action on units located in non-confirming
area is to be taken hy land and revenue departments. Also instruct the concerned officers to ensure that
these activities shall not start again after ensuring complete closure.
Secretary, Department of Local Self Government, Jaipur with a request to take action as per minutes
of Chief Secretary meeting dated 24.06.2020 where action on units located in non-confirming area is
to be taken by land and revenue departments. Also instruct the concerned officers to ensure that these
activities shall not start again afller ensuring complete closure.

3. Director, Local Bodies, Jaipur with a request to take action as per minutes of Chief Secretary meeting
dated 24.06.2020 where action on units located in non-confirming area is to be taken by land and
revenue departments. Also instruct the concerned officers to ensure that these activities shall not start
again after ensuring complete closure.

4. The District Collector, Jaipur with the request to close down plant of M/s Anees, Plot No. 62,
Govindpuri East, Amer Road. Jaipur and ensure compliance of these directions

5. The Executive Engineer, Jaipur Vidhyut Vitran Nigam Limited, Jaipur (North) with the direction
under section 33 A of Water Act to forthwith, disconnect the electric supply of M/s Anees, Plot No.
62, Govindpuri East. Amer Road, Jaipur (A/c No: 1704/18) and confirm compliance of these
directions as accomplishment thereof is binding upon you under the said Acis and submit by
06.01.2022.

yﬁegional Officer, Regional Officer, Rajasthan State Pollution Control Board, Jaipur (N) to seal D.G.
sets, Bore Well supplying water to the process if any and such other equipments, so as to affect
complete closure of the industrial plant and send compliance report to the Head Office by 06.01.2022.

7. Master file, Group Textile, Rajasthan State Pollution Control Board, Jaipur.

Sr. Env. Engineer (Textile)

2
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M/s Yakub Bhai (C/o Sh. Mohammad Ibrahim),
Fakeero ki Dungri, Near Jaakiran Masjid, Govind Nagar East, Ramgarh Mod
District-Jaipur
Sub:- Direction for closure under the provisions of section 33A of the Water (Prevention & Control of
"Pollution) Act, 1974,
Ref:- (i) Show Cause Notice dated 12.12.2019 issued to the industry by Regional Office. Jaipur
(North).
(ii) Joint Survey dated 03.12.2019 & 05.12.2019 by officials from Land Revenue department,
JV.V.N.L, DIC, and R.S.P.C.B.

1. Whereas the Water (Prevention and Control of Pollution) Act, 1974, (hereinafter referred to as the
“Water Act”) came into force in whole of the State of Rajasthan with effect from 23.03.1974.

2 And whereas the Water Act has been enacted to provide for prevention and control of water
pollution and for maintaining and restoring the wholesomeness of water,

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called

as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of water pollution. _

4, And whereas M/s Yakub Bhai, (herein after referred to as the “Industry™) is engaged in operating a
plant/industry at Fakeero ki Dungri, Near Jaakiran Masjid, Govind Nagar East, Ramgarh Mod,
District- Jaipur for processing of textiles.

3. And whereas section 25/26 of the Water Act prohibits establishing or operating an industrial plant
and discharge of effluent without obtaining previous consent of the State Board.

6. And whereas you are operating your plant without obtaining prior consent from the State Board.

7 And whereas, your unit was inspected by the officials of the Land Revenue Department,

JV.VN.L., D.IC. and R.S.P.C.B on 03.12.2019 and 05.12.2019 and it was observed that:

a) You are operating your unit without installing adequate pollution control measures for
abatement of pollution and thus causing pollution in the area.

b) That the land on which plant is established is non-confirming and not converted for
industrial use.

¢) During inspection you were found discharging industrial wastewater directly into the
drain without any proper treatment.

8. And whereas show cause notice dated 12.12.2019 for intended direction under Section 33(A) of
Water Act, 1974 was issued by Regional Office., Jaipur (North) with given time of 15 days after
issuance of the notice. However, you have failed to submit any reply of the show cause notice
within stipulated time,

0. And whereas, National Green Tribunal (N.G.T.) dclivered a decision on May 08, 2013 in the
application no. 37 of 2012; Wassan Singh V/s State of Punjab regarding, and it was enjoined upon
all the industrial operations and process to close down their production activity which are operating
without proper consent of the State Board. State pollution control Board has also been directed to
seal such defaulter units.

10. And whereas above stated non-compliance and violations of the provisions of the Water Act have
been viewed seriously by the Board.
11, And whereas, the State Board may, in exercise of the powers conferred upon it under the

provisions of section 33A of Water Act and in performance of its functions under the Water Act,
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issue directions in writing to any person, officer or any autherity and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct:-

(a) To close down your unit forthwith and

(b) Stoppage or regulation of the supply of electricity or water or any other service to your unit.

Therefore, the State Board in exercise of the powers conferred upon it un der section 33A and in
performance of functions under the Water Act, hereby directs you to, forthwith, close down your industrial
plant M/s Yakub Bhai (C/o Sh. Mohammad Ibrahim), Fakeero ki Dungri, Near Jaakiran Masjid, Govind Nagar
East, Ramgarh Mod. District-Jaipur and further puts you to notice that failure of making compliance of these
directions issued by the State Board under section 33 A is a criminal offence, punishable with imprisonment
for a term which shall not be less than one year and six month but which may extend to six years and with fine
under section 41(2) of the Act.

st J e

(Bhuvenesh Mathur)
Sr. Env. Engineer (Textile)

Copy to following for information & necessary action:-

1. The Principal Secretary, Urban Development and Housing, Jaipur with a request to take action as per
minutes of Chief Secretary meeting dated 24.06.2020 where action on units located in non-confirming
area is to be taken by land and revenue departments. Also instruct the concerned officers to ensure that
these activities shall not start again after ensuring complete closure.

2. Secretary, Department of Local Self Government, Jaipur with a request to take action as per minutes
of Chief Secretary meeting dated 24.06.2020 where action on units located in non-confirming area is
to be taken by land and revenue departments. Also instruct the concerned officers to ensure that these
activities shall not start again after ensuring complete closure.

3. Director, Local Bodies, Jaipur with a request to take action as per minutes of Chief Secretary meeting
dated 24.06.2020 where action on units located in non-confirming area is to be taken by land and
revenue departments. Also instruct the concerned officers to ensure that these activities shall not start
again after ensuring complete closure.

4. The District Collector. Jaipur with the request to close down plant M/s Yakub Bhai (C/o Sh.
Mohammad Ibrahim), Fakeero ki Dungri, Near Jaakiran Masjid, Govind Nagar East, Ramgarh Mod,
District-Jaipur and ensure compliance of these directions :

5. The Executive Engineer, Jaipur Vidhyut Vitran Nigam Limited, Jaipur (North) with the direction
under section 33 A of Water Act to forthwith, disconnect the electric supply of M/s Yakub Bhai (C/o
Sh. Mohammad Ibrahim), Fakeero ki Dungri, Near Jaakiran Masjid, Govind Nagar East, Ramgarh
Mad, District-Jaipur (A/c No: 1601/185) and confirm compliance of these directions as

ccomplishment thereof is binding upon you under the said Acts and submit by 06.01.2022,

Regional Officer, Regional Officer, Rajasthan State Pollution Control Board. Jaipur (N) to seal D.G.
sets, Bore Well supplying water to the process if any and such other equipments, so as to affect
complete closure of the industrial plant and send compliance report to the Head Office by 06.01.2022.

7. Master file, Group Textile, Rajasthan State Pollution Contral Roard, Jaipur,

M_ﬂg,b(/( ﬁ /

Sr. Env. Engineer (Textile)
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ion 25 ol the Water Act
»way tssued by the State Hongg Vidde

as v " voeee
Vod whereas as sl st L . s
/09 00 howev ihe ll’lllilﬂll'.\! has Pailed to subnt the It!lrf} s the

LOnSent

letter (i
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And Whereas the Indisiry. Wi inspected by the otlicials of the Boarg o 1409261

"nd durng inspection iwas phserved that the inr.ll.mlr)_' isl stil] i OPCION a1 1 s
n volitinﬁ of the provisions ol the W:m:ir Avt andd i breach of Ih_c Coniditiony qf
covoeation of directions and conditions ol Consent 1o Opermie and fihey OBy gl
that i) i g ‘
() The ETP was not in operation & (s condition sh.uwcd that It was not i OPE Lo

dince long time. : |
(b} The unit is operating without Consent (o Operate. ' : l
(¢) The unit has nol been relocated its aperations o an industrial al.ra_:a. !
And wiercas. a show cause notice for intended directions was issued by the 8§y, ks
Board vide Tetter No.F.5(Gen-15)RPCB/TCDAS7-989 dated 0371022011 for violanog
ol the it [si0ns of the Waler Act and non (!OIHP“:H}L‘:{:' nf' cc.nglg[!“ns of consent
\nd whereas the industry has failed 1o submit wiry reply o the show cause povce dued
G310 201 _
\nd whereas the Stawe Board may, in exercise of the powers conferred wupon it uiider
the previsions of section 33A and in performance of its functions under the Act. iswe
directions in writing to any person, oflicer or any authority and such person. aflicer
ar autherity shall be hound to comply with such direetions which includes the power 1o

direct:- _
(a)  The closure, prohibition or regulation ol any industry, operation or process or
(b)  Stappage or reguiation of the supply of ¢lectricity or water or any other service.

Theretore, the State Board in exercise of the power§ conferred upon it under section

33A and in performance of functions under the Act; hereby dirccts you to, forthwith,

close down your industrial plant M/ Hinnat Printing Works, Dabar Colony, Delhi e@@?’
vepass Road, Jaipur. It may be noted that failure of compliance of these directivns. 15— € g
& eriminal oifence, punishable with imprisonment For a term which shall not be toss

than one year and six month but which may extend 10 six years and with fine under

section H{2) ol the Act.

S$d)

Member Secretary

Capy -

Ihe Distrigt C'(_nllcc!m-._ Tatpur to, forthwith, scoure closure of industrial plans of Mos
Honat Printing Works. Dabar Colony, Delhi Byepuss Road, Jaipur and submic repert of
complianee 1o the State Board.

The Exccutive Engineer, Jaipur Vidhyut Vigan igam Limited, Shreeli KI Mo,
Tripolive Bazar, faipur i, forthwith, disconnect the supply of electricily o Mie Jinnar
Printing Works, Dabar Colony. Delii Byepass Rond, Jaipw and submit report i

otz nee 1 ihe Siate Boasd,



Y The |oosoutive Bngineer, Public Health Engineering Departiment, Ramniwas i,
Clow i duipur o, lorthwith, disconneet supply ol water (o Mis Tunal Pring
Work . Dabar Colony. Delhi Byepass Road, Jaipur and submit comphiance repart

e Sone Poard,
4 Regioowed Officer. Regional Officer, Rajasthan Stae Pollution Conteal Board. T
crsure compliance ot ihe directions passed by the State Board

5 Master tile. Group Len. Rajasthan State Pollntion Comtrol Baard, Jaip
“";‘,::;11 A e
o [
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Regional Office (North) ANNEXLRE- 2

" Rasthan Rajasthan State Pollution Control Board
Opp. Road No 5, VKIA, Sikar Road, Jaipur
E-mail ID : rorpcb.jaipur@gmail.com
Phone: 0141-2850100

Registered/E-mail
F.No.RPCB/ROJP/N/Gen-32/ [ 6091 (1] Date: 23 /(2202

Assistant Engineer (O&M)
E-V, Jaipur Division, Jaipur Vidyut Vitaran Nigam Limited,
Brahmpuri, Jaipur

Sub: - Regarding Compliance of Direction for Closure u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974 & 31(A) of Air (Prevention & Control of
Pollution), Act 1981.

Ref: - 1. State Board Letter No. F.5(Gen-40) RPCB/Textile/2245 dated 21.12.2021
2. State Board Letter No. F.5(Gen-40) RPCB/Textile/2229 dated 21.12.2021
3. State Board Letter No. F.5(Gen-40) RPCB/Textile/2213 dated 21.12.2021
4. State Board Letter No. F.5(Gen-40) RPCB/Textile/2204 dated 21.12.2021
Sir,

In reference to the above cited subject, it is to inform that Direction for Closure have been
issued by State Board for non —compliance of Environment laws against following industries:

M/s Zakir Bhai, Plot No. 69, Govindpuri East, Amer Road, Jaipur.

M/s Mohammed Nissar, Plot No. 62, Govindpuri East, Amer Road, Jaipur.

M/s Anees, Plot No. 62, Govindpuri East, Amer Road, Jaipur.

M/s Yakub Bhai (C/o Sh. Mohammad Ibrahim), Fakeero Ki Dhani, Near Jaakiran
Masjid, Govind Nagar East, Ramgarh mod, Jaipur.

B

~ You are requested to disconnect the electricity supply of the aforementioned industry and
send the compliance report immediately to this office so that Compliance may be intimated to
Hon’ble National Green Tribunal timely. i )

Yours sincerely,

Enclosed: As above o , : \ :

(Vijay Sharma)
; Regional Officer o
Copy to following for information and further necessary action: ;
1. Group-in-charge(Textile), RSPCB, Jaipur.
2. SE(JCC), JVVNL, Ram Mandir, Near Railway Station, J aipur.

Bl

Regional Offi ;
egional Officer It




Regional Office (I{orth)
Rajasthan State Pollution Control Board
Opp. Road No 5, VKIA, Sikar Road, Jaipur

E-mail ID : rorpcb.jaipur@gmail.com
Phone: 0141-2850100

Registered/E-mail
F .No.RPCB/ROJP/N/Gen-32/ l[, L.~ 1614 Date: 2.2 /f 2// e 2+

Assistant Engineer (O&M)
E-I1, Jaipur Division, Jaipur Vidyut Vitaran Nigam Limited,
Ramganj, Jaipur

Sub: - Regarding Compliance of Direction for Closure u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974 & 31(A) of Air (Prevention & Control of
Pollution), Act 1981.

Ref: - 1. State Board Letter No. F.5(Gen-40) RPCB/Textile/2237 dated 21.12.2021
2. State Board Letter No. F.5(Gen-40) RPCB/Textile/2221 dated 21.12.2021
3. State Board Letter No. F.5(Gen-40) RPCB/Textile/2253 dated 21.12.2021

Sir,

In reference to the above cited subject, it is to inform that Direction for Closure have been
issued by State Board for non —compliance of Environment laws against following industries:

1. M/s Imran Dyeing, Plot No. 146, Hussain Colony, Near Krishna Colony, Amer
Road, Jaipur. '

2. M/s Abdul Kadir, Plot No. 86, Hazrat Ali Nagar, Ramgarh Mod, Jaipur.

M/s M.D.Colour, Plot No. 26,27 & 28, Mehboob Vihar, Opposite ldgaah, Delhi by-

pass,Jaipur.

(95)

You are requested to disconnect the electricity supply of the aforementioned industry and
send the compliance report immediately to this office so that Compliance may be intimated to
Hon’ble National Green Tribunal timely.

Yours sincerely,

Enclosed: As above » , . é} ‘(/\/w(

(Vijay Sharma)
. Regional Officer
Copy to following for information and further necessary action: %

1. Group-in-charge(Textile), RSPCB, Jaipur.

2. SE(JCC), JVVNL, Ram Mandir, Near Railway Station, Jaipur.
Regional Officer

7c

FSIER



: Regional Office Jaipur (North)
Raj asthan State Pollution Control Board

Opposite Road No. 5, VKIA, Sikar Road, Jaipur-302013
- Phone: 0141-2850100; e-mail: rorpeb.jaipur@gmail.com

Regd./E-mail

RPCB/ROJP/N/Gen-32/ i ¢ ¥ 2 — (£ 3= Date: 1~ o {~2¢6 2 2

The Superintending Engineer (JCC)

Jaipur Vidyut Vitaran Nigam Limited (JVVNL)
Ram Mandir, Near Railway Station, Jaipur
E-mail: sejcc@jvvnl.org

Sub: Compliance of Direction for Closure issued by State Board under section 33(A) of the
Water (Prevention & Control of Pollution) Act, 1974: regarding
Ref: Directions for closure issued by the State Board (copy enclosed).

Sir,

In reference to the above-cited subject, it is to inform that Direction for Closure were issued
by the State Board against 7industries for non—compliance(s) of Environmental laws, with a copy to
respective Executive Engineers, JVVNL with the direction to disconnect the electricity supply of the
industry and inform the Rajasthan State Pollution Control Board.

Further, this office vide letter dated 23/12/2021 has also forwarded the list of these 7
directions to concerning AEE (O&M), JVVNL with a request to forward the compliance of
directions. However, no compliance regarding disconnection of electricity has been received to date.

The State Board is taking the matter of the compliance of closure directions seriously and the
same is also required to be submitted to the Hon’ble National Green Tribunal.

Therefore, you are requested to direct the concerning officials to comply with the closure
directions &forward the compliance status to this office immediately.

Please note that the non-compliance of the above directions is punishable under section 41/42
- of the Water Act and under section 37(1) of the Air Act with imprisonment for a term which shall not
be less than one year and six months but which may be extended to six years with fine.

Yours sincerely,

Enclosure: - as above. b @ /{/\/\/\(

(Vijay Sharma)
Regional Officer
Copy to: Y-
Chief Engineer (O&M), Jaipur Division, Jaipur Vidyut Vitaran Nigam Limited, Ram Mandir, Near
Railway Station, Jaipur — with a request to direct concerning officials for ensuring compliance of the
closure directions.

Regional Officer

e



ANNERORE- 3

Regional Office (North)
Rajasthan State Pollution Control Board

=N Opposite Road No. 5, VKIA, Sikar Road, Jaipur.
“”~f E-mail: rorpeh.jaipur@gmail.com
Phone no. 0141-2850100
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Regional Office (North)

Rajasthan State Pollution Control Board
Opposite Road No. 5, VKIA, Sikar Road, Jaipur.,
E-mail: rorpeb.jaipur@gmail.com
Phone no. 0141-2850100
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